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CAT/712
IN THE CENTRAL ADM[N!STRATHVE TRIBUNAL
NEW DELHI
199
D.A.NO. 152/88, o DATE OF DECISION Jho& 1975
SHRI SANTU RAM, Petitioner
SHRI B.B. RAVAL, ~ Advocaie for the Petitioner(s)
Versus ‘ '
) UNION OF INDIA & OTHERS, Respondent
Advocate for the Respondent(s)
CORAM
i The Hon'ble Mr. 5. Gurusankarah , Member (A}
 The Hon’ble Mr. B.5« Hegde, Member (3J)
1.- Whether Reporteré of local papers may be al]owed to see the Judgement ?
2, To be referred to the Reporter or not ? '
3. Whether their Lordships wish to see the fair copy of the Judgement ?
4. - Whether it needs to be circulated to other Benches of the Tribunal ?
J_U_D_G”_ENM_E_N__T
[jaeliuarad by Hon'bls Shri B.S;'Hegde, Member (JudicialXtZ
A The applicant has filed this application under Section

19 of the Administrative Tribunals Act, 1985 praying that he

may be allowed tD'cﬁntinue his service and his ssrvice be
treated without any break and raspandegf»Ne. 2 beu?efrained

from aopointing any other per§5n in place of ﬁhe applicant.

In the intefim relief; he has also prayed that the rsspondent

No, 2 and 3 be directed to allow the applicant to resume his

duty etc.
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2. The eOUnSSl for the applicant, Shri B.B,
Ravél, submitted tha; there was a permanent»uacancy
of swesper in thé QFFice-oF Liaision Officer, F=306,

Curzon Road Hostei, Kasturba Gandhi Marg, New Delhi.

The apnlicant visited the said office and contacted

thé then Liaison Officer, Shri J.S. Rana for getting
the information about thé sape. He states that res=-
"pondent No. 3 told\him that there was a permansnt
vacancy and if the name of the -applidamt .

is enrolled in the Employment Exchangs, Beiﬁi,gince
he is a membor of scheduled casts, his candidature
could be considered for the post oﬁi?ﬁeeperf' As
desired by the.Liaison Ufficer, the applicant submitted,
the applicatioq with all thé sqpporting documants.

After conside?ing the applicétion o% tﬁ% aSplicaht,
rESpondent Na. 3'ééﬁéiﬁ;ed the a#piican; as suaépar
against a permansnt vacangy with effect from 1.6.1986
bﬁt no appbintment lgtter was issued, He worked in the
office of thé salid respondent from 1.6.1586 to 12.3.1587
cnntinuousiy uithéu;‘an; b;eék énd his services yere
terminated we.e.f. 12.3,1987 on ths ground that he did

adhere to the instructions of respondent No, 3 to
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~ recelive the regiétered lastter éama iﬁ the name of Shri
P.R. Krishna~Narayan predecsssor to respondanf Noe. 3
and he was asked not to come to office w.eg.fe 2.3.87
by respondenf No.“S.Ihoqgh he mads several repreaentatiané
to the higher st,‘no action has bgen tékan,' ACCDrdiany,
he filed this pgfition fo: radfessal.- ’
3 - The respondents, in,their raply, hava stated
that no causas of acgion has écc?ﬁsd in F%vaur af ths
applicanf<agéinst the ;é;;undents. The applicant was
the daily uageE and Qorking in tﬁs capacity of casual
labourer. He was not-holding any civil service hor
,holdidg any ciﬁil post. Therafors, theAprotectioﬁ availe ///:‘
abis foﬁﬁha civil servant would not be auaiiabié ta the
applicant, Théy.also raisea a preliminary objection that
the apblicatioﬁ is barred by time as ée; Sac#ion’21 of
‘the Administrative Tribunélg Aéé;'1§a§; I; ;;;;OQ;-;}
their content;o; théﬁ‘tﬁé ;;piiEAAt Uéé engaéed'as casual
. labourer, there-is no nead to issue formal appointment
‘order as they are not entitlad to any gfaé; or 8§ale of
pay but a?e paid‘uagés at daily rate on mugter roll as

per the existing rulss, The respondents have submitted

their registsr for daily wages staff for perusal and on

’
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perusal we find that Santu Ram was takan as daily
wager and hds presence has béén duly marked in ths
attendance register f£om 1.6.1586 to 12.5.1587‘

4, We have heard the %rQUQments éf Both the
cn;ﬁéel aga pe;u;ed ;B; éi;adings ;f ;As.parties.
Sinca, there‘uas no appointmeﬁt.lattsr issued by
the rQSpondents and on peruéal of tha'registar for
daily wager, it is confirmed that the applicant

was anéaged on daily wage:basis and has been paid

as per rules. Therefore, the guastion of issuing

aﬁy formal appointment latter and fixation of pay

does nat arise. Since, he ués irregular in attending hi;"
dutias as averrad by'the respondent in para 6{vii) o
the dates on which he abssntad himself uithoﬁt any
applicatinn/inﬁormatian to rBSpondent'No. 3. In the
factS'éna circumstapces of the case, since the ahplicant
was irreqular in attending his duties, the services

cannot be treated as without any break, In the rasult,

we are of the view,that therapplication.is‘devoid of : -
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merit and we dismiss the O.A. with no ordar as to costs,
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(B.S. Heqde 2“/3/93 (S. Gdrusankaran}

Member {J) . v » Membsr (A)



